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I want to ask: Under rule 222, have 
you given a consent or not? If you 
have not given a consent, then all this 
must be expunged. This should not 
remain part of the proceedings.

ME. SPEAKER: I have already
made the matter clear. If the Deputy- 
Speaker has given permission—he is 
the Speaker at that time—I have no 
further light to revoke it. If the De- 
puty-Speaker has not given any per-
mission, I shall examine it. Personal-
ly. I will not give permission because 
/the matter is pending before the 
court. No further discussion on this.
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(Interruptions).

MR. SPEAKER: I have given my
ruling; there the matter ends.

PROF. P. G. MAVALANKAR 
(Gandhinagar): Sir, I accept your 

Tuling. I am not re-opening the m at­
ter. I have understood you to say 
that the Deputy-Speaker has given a 
ruling and, because the Deputy- 
Speaker is the Speaker at that time, 
his decision is final and, therefore, you 
cannot revoke it. My point of order 
is, looking to the past procedure and 
Practice of this House, if the Deputy- 
Speaker gives a ruling, the hon. Spea-
ker has every right to go into it, in-
quire into the things by having con-
sultation with the Deputy-Speaker in 
the chamber and find out the facts 
and, if the hon. Speaker is convinced

that the Deputy-Speaker’s ruling U 
not according to the procedure and 
practice of the House, the Speaker has 
every right to revise it.

MR. SPEAKER: Mr. Mavalankar
has not followed me. One thing is a 
ruling—ruling can be revised—and
another thing is permission. Under 
rule 222, what is required is permis-
sion. Once permission is g ive^ 
whether the permission is right or 
wrong, the House is seized of tUfe 
matter. If the permission has been 
given, I will see the records and 4  
will go into the matter. I  will consult.* 
the Deputy-Speaker. I do not want to* 
encroach upon his right. But if it is a 
question of ruling, if the Deputy- 
Speaker has given a ruling, the Spea-
ker has a right to revise it. If  the 
Deputy-Speaker has given permission,
I will not revoke it and, if the per-
mission has not been given, I shall 
examine it. So, no further discussion 
on the matter.

13.05 hrs.
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